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o s BI STATE BANK OF INDIA, RACPC,
Sheranwala Gate, Mall Road, Patiala
APPENDIX IV [Rule -8(1)] Possession Notice (For Inmovable Property)

Whereas, The undersigned being the Authorized officer of the State Bank of India, under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers
conferred under section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a
demand notice dated to below mentioned Borrowers/Guarantor on the dates mentioned against below
account & stated hereinafter calling upon them to repay the amount within 60 days from the date of receipt of

said notice.

Interest (Enforcement) Rules, 2002 on the dates mentioned against each account.

property will be auctioned.

time available, to redeem the secured assets

Date of
Demand
Notice

Name of Account Description of

Property

Date of
Possession

Borrowers & Guarantors

Sh.Sanjeev Kumar S/o|Equitable mortgage of]|18.09.2025 | 03.03.2026

Sh.Ghamandi Ram &j| residential property/plot vaka Rakba Village Deelwal, Tehsil &
Smt.Astha W/ o|Distt. Patialaland Khewat No. 31, Khatauni No.38, 39, Khasra
Sh.Sanjeev Kumar No.221 min/ 2-0-15, 363/344-345/218/2-17, 365/219/ 0-6,

367/220/3-6, 369/339-340/222/0-9, 221 min/ 0-4-10 Kita 9 Tadadi 9 Bigha 3 Biswa 5
Biswasi out of which 3/183%. share bakdar 0-3 biswa measuring 156.50 sq.yds.
situated at village Deelwal, Tehsil & Distt. Patiala registered vide Vasika No.4851 dated

South: Plot, side 47°-3”

The borrower having failed to repay the amount, notice is hereby given to the borrowers and the public in
general that the undersigned has taken possession of the properties described herein below in exercise of
powers conferred on him / her under sub section (4) of section 13 of the Act read with rule 8 of the Security

The owners/occupiers of the property are directed to hand over the vacant possession within 30 days
of this notice to avoid use of force or other measures with the assistance of District Magistrate u/s 14 of
the act. The owners/occupiers may please note that after 30 days from the date of this notice the

The borrower in particular and the publicin general is hereby cautioned not to deal with the property / properties
and any dealings with the properties will be subject to the charge of the State Bank of India for the amount
mentioned against their name Plus interest and other charges accrued thereon till realization.

The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of

Recoverable
amount as per
Demand Notice

Rs. 25,79,551/-
(Rs. Twenty Five
Lakhs Seventy Nine
Thousand Five
Hundred Fifty One
only) and interest &
costs from 19.09.2025
thereon.

PUBLIC NOTICE

HOTIGE is Penaby given Ihal Thi balow manlaned Aulhonsed Parson & nolerges afilabed as Aushonsad
Person of Koeak Sactrites Limpad

Authorised | Trade | Exehange Reglstration Addrass of Authorised
Parsan Mame Hama Authorised Person Parson
. | \ el Fial Mo 40 7 Garden Floar Dhindsa
| AP q
rlrm‘i JHUR NSE .;".F'I:.J?I.'!T:I-.BT ':1 Calany Eden City Road Darpan Residency
AET MANMA, | BSE - APDIDETX BRI Kharar Sas Magar Mahal 140301

Pleagn pgle Tat abowe menlion Authorsed Peson () 18 ma knger assncales wilh us, Ay persan
henceforth dealng wilh abave maniion AP should do =0, at theair own sk, Kolak Secunbes Lk shall not
b lahle foe any such daaling. b case of any cueries o the rardactans 1l date, Imeeslon ane requesied
i wform Kodak Securilias Lid, within 15 days Trom the date of this nolifcalion, fading which & shat be
desmed that thera exiats no quérdesagaing| e above mertioned AP,

kiotal Fotak Secunfies Limited Registered Offica: 27 BXC, C 27. G Block, Bandra Kurla

tok teeabe COmplax, Bandsz (E), Murnbai 200051, CIN: LS008 H 1994001 4051, Telephone
Moo +22 AJSE0000, Fax Mo +22 67132430, Wabsite: wwakolak.com | wees kotaksecurilies.com
Comrespandenca Address: infinily 1T Park, Bdg. Mo 24, Opp, Film Cily Boad, A K Vadva Marg, Malad
{Easly, Mumbsa 400097 Telaphone No, $2856825, SEBI Reagistralion Moo IMZD00200137 [Member of
NEE, BSE. MSE, MCX & MCOEX), AMFI ARM 0764, PMS INPOOOROOZSR, end Reasaarch Analyst
INHOODOR0G8E. NSDLCGESEL: IN-N-DP-629-2021, Compliante Cffoar Dalalls: Mr Hren Thakkar
Cal- 022 - 4285 8484, or Emiil: ks.compiencei@kodak.com

20/12/2018 in the name of Smt. Ashta W/o Sh. Sanjeev Kumar, Cersai ID 20005625916,
deed are as under: East: Road 22, side 29’, West: House of Kuldeep Singh, side 29’, North: House, side 49’-3”,

boundaries as per sale

Sh. Amandeep Joshi

Residential Building comprised in Khewat/Khata No.1443/
2751, Khasra N0.5506/3624/1092 min (1-19) out of which 0-
Sh.Rakesh Kumar|2biswa 2.35 biswasi measuring 105.52 sq.yds. situated at H.
Joshi No.571/B, Street No.14, Bishan Nagar, Patiala registered

S/o Sh.Rajesh Kumar
and Smt.Renu W/o

Rs. 32,37,387.75
(Rs. Thirty Two Lakhs
Thirty Seven
Thousand Three
Hundred Eighty
Seven and Paisa

THE PARWANOO URBAN CO-OPERATIVE BANK LTD.

HO: Plot No. 4 A, Sector 1, Parwanoo, District Solan (Himachal Pradesh)

NOTICE OF SPECIAL GENERAL MEETING (FOR MEMBERS ONLY)
Maofice iz heraby given that a Special General Meeting of Members of The Parwanoo Urban
Cooparative Bank Ltd will be held on Wednesday, 16th March, 2026 at 0300 p.m_ at First
Flaar, Plol-44, Sectar-1, Parwanoo, Distt- Solan, Himachal Pradesh-17 3250 to ransact the
foliowing business conceming (he Bank;

AGENDA
To consider and approve the Schama of Amalgamation of The Karan Urban Cooperative Bank
Lid inla The Parwanoo Urban Cooparative Bank Lid and 1o send The recommandation o the
Reserve Bank of India for approval of the Scheme By Order of the Board of Directors
Date: 24-02-2026 Sdi-
Flace: Parwanoo Parveen Kumar Arora (Chief Executive Officer)

NOTES:- 1. If the required quorem of members is nol prezent al the commeancemeant of
the meeting, it shall be adjourmed, The-adiourned mesating will resume business on the
same day, at the samea placs, at 0330 p.m., irrespective of the quasum, In which only iha
business mentioned in the Nolice of the Meefing shall e fransacted, 2. Membears ara
requested bo submi their queries, if any, regarding the business to be fransacted &l this
Special General Mealing, in writing af tha Bank's Registerad Office upto 17th Mardh,
2026 on working davs from 1900 a.m. fo 04.00 pom. 3: Members are requested to note
thal considering the agenda subject requiring voting of members, only the eligible
members as par the Byva-Laws of the Bank will be permilted 1o atlend and vole.
4, Members are kindly requested to carry Photo Identity Card for the meeting

(o]

BRANCH OFFICE : NEW SHIMLA, SHANTI COMPLEX,

) ST L | o B
q nb _ T e
__p | NEAR HPPCL BUILDING (BCS), NEW SHIMLA - 171009

punjab national bank

ol rge ) s (LS wgmy”

RULE 8(1) POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

Whereas the undersigned bemng the Authonzed Odficer of Punjab National Bank uvnder the Securifization and Reconstruchion of
Financial Assets and Enforcement of Secunty Interest Act, 2002 and inexercise of powers confermed under section 13 read with Ruled of
the Securily Interest (Enforcament) Rules, 2002 ssued a demand notice dated; 26/11/2025 calling upan the Pawan Kumar S/o Kontho
Lal to repay the amount mentioned in the notice being & Rs.29,44,426.00 (Rupees Twenty-Nina Lacs Forty-Four Thousand Four
Hundrad Twenty-Six Only} as on 131172025 with furiherinterest and incidental expanses, cosis & charges untd payrment in full within
B0 days from the date of receiptof the said notice

The borrower having failed to repay the amount, notice is hereby given to the borrower and the public in general that the
undersigned has taken possession of the propery described hergin below in exercise of powers conferred on him under sub
—section (4] of section 13 the Act read with rule 8 of the Sacurity Interest {Enforcement) Rules. 2002 on this 06" of March, 2026,
The borrower's /guarantor's /mortgagor's attention s Invited to provisions of sub - section (8) of section 13 of the Act, in
respect of ime available, to redeem the secured assets.

The borrower in particular and the public i general Is-hereby cautionsd not to deal with fhe propery and any dealings wath the property
will be subject to the charge of the Punjab Natonal Bank for an amount of Rs, 29,44 426.00 (Rupees Twenty-Nine Lacs Forty-Four
Thausand Four Hundred Twenty-Six Only) as on 13/11/2025 with further Interest and Incidental expenses, costs & charges
Incidental charges until payment in full, less recovery, ifany.

Description of the movable Property! Security
Details of Securities

EQM of Flat (Towards Saind Niwas Sida) consasting of ban rooms, One kitchan, one todet & one store having its
area 37.833gm which is the half basement ffoor of the four storeyed building built upon the land comprised in
Khata Khaton: No 8537217, Khasra No (old) 623/292min, & (new) 2BE6 & 3869, Kita 2, measuring 182 065qm
situated at Mohal Pateog, PC Kasumpti, tehsi Shimia(Rj, District Shimla HP akong with all rights of easement
1.e. paths, atached drainage, air, bght, water, sunight, common paths, common siairs, common drainages,
fittings, fixlures, commaon sewerage, of the said property ele,
Date : 06.03.2026

Place : Shimla

MName of the Owner

Sh. Pawan Kumar
Slo Kontho Lal

Authorised Officer
Punjab National Bank {Secured Creditor)

PUBLIC ANNOUNCEMENT

(Repulation 12 of the Insotveney and Banknaptey Board of Indis
(Liguidation Process) Regulations, 2006)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

HERO ELECTRIC VEHICLES PRIVATE LIMITED

PARTICULARS DETAILS

vide transfer deed No.13486 dated 17/01/2017 in the name of Mr.Amandeep Joshi S/o

Seventy Five only)
and interest & costs
from 18.12.2025
thereon.

AUTHORISED OFFICER

Sh. Rakesh Kumar Joshi, Cersai ID 200056541749, Boundaries as per sale deed are
as under: East: House of Sh. Bhullar, side 15-10”, West: Road, side 15’-10”, North:

House of Manoj Kumar, side 60’-0”, South: House of Avtar Singh, side 60’-0”
DATE: 07.03.2026 PLACE: PATIALA

NOTICE OF SALE THROUGH PRIVATE TREATY

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 & 12/2B, Off Domlur,
Koramangla Inner Ring Road, Next to EGL Business Park, Challaghatta, Bangalore-560071.

JANA SMALL FINANCE BANK

{4 Scheduled Commancual Bemk)

SALE OF IMMOVABLE ASSETS CHARGED TO THE BANK UNDER THE SECURITISATION AND RECONSTRUCTION OF
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT 2002. (SARFAESI ACT)

The undersigned as Authorized Officer of Jana Small Finance Bank Limited has taken over Physical Possession of the schedule property under the SARFAESI Act.
The Authorized Officer of Jana Small Finance Bank Limited, had already conducted multiple public auctions for selling the property, but they turned out to be
unsuccessful as no bids were received. Hence please be informed that if the total outstanding dues in the aforesaid loan account are not paid within Fifteen (15) Days from the
date of this publication of this notice, then the Authorized officer will proceed for sale via private treaty of the property as stated below.
Public at large is informed that the secured property as mentioned in the Schedule are available for sale through Private Treaty, as per the terms agreeable to the Bank for
realization of Bank's dues.
Standard terms & conditions for sale of property through Private Treaty are as under:
1. Sale through Private Treaty will be on "AS IS WHERE IS BASIS" and "AS IS WHAT IS BASIS".
2. The purchaser will be required to deposit 100% of the sale consideration on the expiry of publication of this notice.
3. In case of non-acceptance of offer of purchase by the Bank, the amount if any paid along with the application will be refunded without any interest with in the stipulated time.
4. The purchaser should conduct due diligence on all aspects related to the property (under sale through private treaty) to his satisfaction. The purchaser shall not be entitled to
make any claim against the Authorized Officer / Secured Creditor in this regard at a later date.
The Bank reserves the right to reject any offer of purchase without assigning any reason.
The purchaser has to bear all stamp duty, registration fee, and other expenses, taxes, duties, society dues in respect of purchase of the property.
. Sale shall be in accordance with the provisions of SARFAESI Act / Rules.

N=o=cn

Sr.| Loan Account Amount as per 13(2) Demand Notice Reserve price for

Name of Borrower/ Co-Borrowers

No. Number under SARFAESI Act. private treaty
1 1) Mr. Karamjit Singh, S/o. Jarnail Singh Rs.12,74,426/- (Rupees Twelve Lakhs Rs.10,50,000/- _
45869420000290 Seventy Four Thousand Four Hundred and (Rupees Ten Lakhs Fifty

(Applicant), 2) Mrs. Beant Kaur (Co-Applicant) Twenty Six Only) as of 04-07-2025 Thousand Only)

Details of Secured Assets: Property Area Measuring 71.66 Sq.yards situated at Krishna Basti, Malkana, Tehsil Samana, District Patiala, Bearing Document No.
2022-23/78/1/119 Dated 18.04.2022 Owned by Beant Kaur, W/o. Karamijit Singh. Bounded as: East: Puneet Kumar side 43', West: Constructed House side 43',
North: Rasta, South: Nishu Bala side 15'.

The aforesaid Borrower's/ Co-borrower's attention is invited to provisions of section 13(8) of SARFAESI Act for redemption of secured assets mentioned hereinabove by
tendering the aforementioned outstanding dues together with all costs, charges and expenses incurred by the bank before the sale of secured assets.
Correspondence Address: Mr. Ranjan Naik (Mob. No.6362951653), email: ranjan.naik@janabank.com. Jana Small Finance Bank Limited, (formerly known as

M/s. Janalakshmi Financial Services Pvt. Ltd.), having office at Jana Small Finance Bank Limited, 16/12, 2nd Floor, W.E.A Arya Samaj Marg, Karol Bagh, Delhi-110005.
Sd/- Authorized Officer, Jana Small Finance Bank Limited

Date: 07.03.2026, Place: Patiala

:: APR] GLOBAL Registeregggolrap]c:)rgeLC?ﬁiEQ%OZC,%Ee]EI,APIe-nilﬁimgLEeE)s Park, Senapati Bapat Marg,

Lower Parel, Mumbai-400013
CAFITAL LIMITED  cjrcle Office :- 9-B, 2nd floor, Pusa Road, Rajinder Place, New Delhi-110060

APPENDIX- IV-A [See proviso to rule 8 (6) and 9 (1)]
Sale notice for sale of immovable properties

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 read with proviso to Rule 8 (6) and9 (1) of the Security Interest (Enforcement) Rules, 2002 Notice is hereby given to the public
in general and in particular to the Borrower (s) and Guarantor (s) that the below described immovable property mortgaged/charged to the
Secured Creditor, the Constructive/physical possession of which has been taken by the Authorised Officer of Capri Global Capital Limited Secured
Creditor, will be sold on “As is where is”, “As is what is”, and “Whatever there is” on dates below mentioned, for recovery of amount mentioned
below due to the Capri Global Capital Limited Secured Creditor from Borrower mentioned below. The reserve price, EMD amount and property
details mentioned below.

SR. 1.BORROWER(S) NAME DESCRIPTION OF THE
NO. | 2. OUTSTANDING AMOUNT MORTGAGED PROPERTY

1. 11.M/s Yadav Fabrics (“Borrower”) | Property Admeasuring 92 Square Yards,
2. Mr. Raj Dev Yadav Comprised In Khasra No. 11//18, Khata

3. Mr. Pardeep Kumar Yonr 20008006, - Stumton F?/Eu;g:
4. Mrs. Asha (Co-borrower) ) ! .
LOAN ACCOUNT No. Kakowal, H.B. No. 80, Abadi Known As

Bajrang Vihar, Now Known As Plot No. 37,
LNCGCLUDTL0000003058(0ld)/ Street No. 1, Dashmesh Puri Colony, Near
80600005440711(New)

Radha Swami Satsang Ghar, Tehsil &
Rupees 48,26,111/- (Rupees Forty | pjstrict Ludhiana Alongwith Construction
Eight Lacs Twenty Six Thousand

Thereon Present And Future Both.

1. DATE & TIME OF E-AUCTION| 1. RESERVE PRICE
2. LAST DATE OF SUBMISSION | 2. EMD OF THE PROPERTY

OF EMD 3. INCREMENTAL VALUE
3. DATE & TIME OF THE

RESERVE PRICE:
PROPERTY INSPECTION Rs. 15,00,000/- (Rupees

1. E-AUCTION DATE: Fifteen Lacs Only).
26.03.2026 (Between 3:00 P.M. EARNEST MONEY DEPOSIT:

to 4:00 P.M.) Rs. 1,50,000/- (Rupees
2. LAST DATE OF SUBMISSION | Qpe Lac Fifty Thousand

OF EMD WITH KYC: 25.03.2026 Only)
3. DATE OF INSPECTION: INCREMENTAL VALUE: Rs.

arel 3@ Canara Bank <4\

Fort Main Branch:- Building, 26 As Sir PM Road, Fort, Mumbai - 400001
Email : cb0108 @canarabank.com
SALE NOTICE
E-Auction Sale Notice for Sale of Inmovable Properties under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read
with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower (s) and
Guarantor (s) that the below described immovable property mortgaged/charged to the Secured
Creditor, the Constructive Possession of which has been taken by the Authorised Officer
of, Fort Branch of the Canara Bank, will be sold on “As is where is”, “As is what is”, and “
Whatever there is” on 27.03.2026, for recovery of Rs. 20,52,217.00 (Rupees Twenty Lakhs Fifty
Two Thousand Two Hundred Seventeen Only) as on 14.04.2025 plus further interest thereon
from 15.04.2025 along with suit expenses and other charge due to the, Fort Branch of Canara
Bank from Sh Sanjay Pandey & Sh Anju Pandey
Details and full description of the immovable property with known encumbrances, if any:

Sr. Reserve

No. Price END
All that Part and Parcel of Residential Flat bearing Apartment |
No. R-1806, adm. 42.18 Sq. Mts. Carpet area + EBVT Area
4.83 Sq Mts area (net area 47.01) on the 18™ Floor, in “R”
wing, of the building known as “EVIVA” of the project known as
“PALAVA EVIVA KTO T, URBANO A, B, C AND F, URBANO
| TO T” along with one car parking space situated at Taloja
Bypass Road, Dombivili (E) constructed on a land bearing
Survey No. 144/2, 53/2, 53/2B, 53/5, 144/3, 144/5, 144/4,
144/9B, 144/9A, 52, 40/1, 39/4, 47, 39/5A, 39/5, 40/2, 143/1 to
2 situated at village Khoni, Taluka Kalyan and District Thane.
Name of Title Holder: Sh Sanjay Pandey, Bounded as
under: North: By Casa Clara Building, South: By Urbano
Building, East: By “Q” Wing, West: “S” Wing,

CERSAI Security Interest ID - 400063309335

The earnest money deposit shall be deposited on or before 27.03.2026 at 9.30AM

The property can be inspected; with Prior Appointment with Authorised Officer, on 17.03.2026,
Canara Bank Fort Branch between 11.00 am to 4.00PM. There are no known encumbrances
on the above property as per the knowledge of the bank.

For detailed terms and conditions of the sale please refer the link “E-Auction” provided in
common web portal - M/s. PSB Alliance (Baanknet)., Contact No. 8291220220, 7046612345,
6354910172, 9892219848, 8160205051, E-mail support.BAANKNET @ psballiance.com;
https://baanknet.com/, or Canara Bank’s website www.canarabank.com , or may contact
Manager Canara Bank Fort Branch 8169845618 / 9410316322 / 8655918379 / 8655963172
during office hours on any working day
Date : 05.03.2026

Place : Mumbai

Description of the Property

Rs. Rs.
28,00,000.002,80,000

Sd/:
Authorised Officer, Canara Bank

=

1, Tha Pablionar sbove-named has filad a palifion before the Central Eleclricity
Regubatory Commissian, Mew Dedhi for determination of transmizssion tanlf for 2024-28 tadfl
block for Patilion-1: Transmission System Strengthening Scheme for Evacuation of
Power from Solar Enargy Zones in Rajasthan (8.1 GW) under Phase-ll, Part-G1" in
Merthern Reglon).

2. The benaficiaries of the Transmission systam are: {3) Ajmes Vidyul Viean Nigam Lid, (B)
Jaipur Vidyut Vikran Nigar Lid. (¢} Sodhpor Vidyut Vitran Bgam Lid,  (d} Pungab State
Eleciricity Caorporation limited {2} Heryana Power Purchasa Cendre () Jammu & Kashmir
Power Corparation Lid. {g) Uttar Pradesh Power Corparation Lid. (h) 85ES Yamuna Power
Ll {i) BSES Fajdhanl Powear Lid: (j) Taks Powar Defe Desinbubion Lid, () Chandigarh
Eleclricily dapartment {|) Uiaranchal Power Corporabian Lid. (m) North Canlral Radway (n)
Mew Dedhl Municipal councl. (o} Himachal Pradesh Siate Electriclly Board, {p) Cenlral
Transmission Ublity of Indsa Bd, {qi HYPRL

3. E-Auction Sale Notice issued by the Secured Creditor is an invitation to the general public to submit their bids and the same does not constitute and will not be deemed to
constitute any commitment or nay representation on the part of the Secured Creditor. Interested bidders are advised to peruse the copies of title deeds with the Secured
Creditor and to conduct own independent enquiries /due diligence about the title & present condition of the property / assets and claims / dues affecting the property before
submission of bid/s.

4. Auction/bidding shall only be through “online electronic mode” through the website https://sarfaesi.auctiontiger.net Or Auction Tiger Mobile APP provided by the service
provider M/S eProcurement Technologies Limited, Ahmedabad who shall arrange & coordinate the entire process of auction through the e-auction platform.

5. The bidders may participate in e-auction for bidding from their place of choice. Internet connectivity shall have to be ensured by bidder himself. Secured Creditor /service
provider shall not be held responsible for the internet connectivity, network problems, system crash own, power failure etc.

6. For details, help, procedure and online bidding on e-auction prospective bidders may contact the Service Provider M/S E-Procurement Technologies Ltd. Auction Tiger,
Ahmedabad (Contact no. 079-68136880/68136837), Mr. Ram Kumar Mob. 8000023297. Email: ramprasad@auctiontiger.net,.

7. For participating in the e-auction sale the intending bidders should register their name at https://sarfaesi.auctiontiger.net well in advance and shall get the user id and
password. Intending bidders are advised to change only the password immediately upon receiving it from the service provider.

8. For participating in e-auction, intending bidders have to deposit a refundable EMD of 10% OF RESERVE PRICE (as mentioned above) shall be payable by interested
bidders through Demand Draft/NEFT/RTGS in favor of "Capri Global Capital Limited" on or before 25.03.2026.

9. The intending bidders should submit the duly filled in Bid Form (format available on https://sarfaesi.auctiontiger.net) along with the Demand Draft remittance towards
EMD in a sealed cover addressed to the Authorized Officer, Capri Global Capital Limited Regional Office Plot no. 9B, 2nd Floor, Pusa Road, Rajinder Place, New Delhi
110 060 latest by 03:00 PM on 25.03.2026. The sealed cover should be super scribed with “Bid for participating in E-Auction Sale- - in the Loan Account No.
(as mentioned above) for property of “Borrower Name.”.

10. After expiry of the last date of submission of bids with EMD, Authorised Officer shall examine the bids received by him and confirm the details of the qualified bidders (who
have quoted their bids over and above the reserve price and paid the specified EMD with the Secured Creditor) to the service provider M/S eProcurement Technologies Limited
to enable them to allow only those bidders to participate in the online inter-se bidding /auction proceedings at the date and time mentioned in E-Auction Sale Notice.

11. Inter-se bidding among the qualified bidders shall start from the highest bid quoted by the qualified bidders. During the process of inter-se bidding, there will be unlimited
extension of “10” minutes each, i.e. the end time of e- auction shall be automatically extended by 10 Minutes each time if bid is made within 10 minutes from the last extension.
12. Bids once made shall not be cancelled or withdrawn. All bids made from the userid given to bidder will be deemed to have been made by him alone.

13. Immediately upon closure of E-Auction proceedings, the highest bidder shall confirm the final amount of bid quoted by him BY E-Mail both to the Authorised Officer, Capri
Global Capital Limited, Regional Office Office/Plot no. 9B, 2nd Floor, Pusa Road, Rajinder Place, New Delhi 110 060 and the Service Provider for getting declared as
successful bidder in the E-Auction Sale proceedings.

14. The successful bidder shall deposit 25% of the bid amount (including EMD) within 24 hour of the sale, being knocked down in his favour and balance 75% of bid amount
within 15 days from the date of sale by DD/Pay order/NEFT/RTGS/Chq favouring Capri Global Capital Limited.

15. In case of default in payment of above stipulated amounts by the successful bidder / auction purchaser within the stipulated time, the sale will be cancelled and the amount
already paid (including EMD) will be forfeited and the property will be again put to sale.

16. Atthe request of the successful bidder, the Authorised Officer in his absolute discretion may grant further time in writing, for depositing the balance of the bid amount.

17. The Successful Bidder shall pay 1% of Sale price towards TDS (out of Sale proceeds) (if applicable) and submit TDS certificate to the Authorised officer and the deposit the
entire amount of sale price (after deduction of 1% towards TDS), adjusting the EMD within 15 working days of the acceptance of the offer by the authorized officer, or within
such other extended time as deemed fit by the Authorised Officer, falling which the earnest deposit will be forfeited.

18. Municipal / Panchayat Taxes, Electricity dues (if any) and any other authorities dues (if any) has to be paid by the successful bidder before issuance of the sale certificate.
Bids shall be made taking into consideration of all the statutory dues pertaining to the property.

19. Sale Certificate will be issued by the Authorised Officer in favour of the successful bidder only upon deposit of entire purchase price / bid amount and furnishing the
necessary proofin respect of payment of all taxes / charges.

20. Applicable legal charges for conveyance, stamp duty, registration charges and other incidental charges shall be borne by the auction purchaser.

21. The Authorized officer may postpone / cancel the E-Auction Sale proceedings without assigning any reason whatsoever. In case the E-Auction Sale scheduled is
postponed to a later date before 15 days from the scheduled date of sale, it will be displayed on the website of the service provider.

22. The decision of the Authorised Officer is final, binding and unquestionable.

23. All bidders who submitted the bids, shall be deemed to have read and understood the terms and conditions of the E-Auction Sale and be bound by them.

24.Movable item (if any) lying in the property is not offer with sale.

25. Please Note That Forfeiture for Non-Participation by Sole Bidder Where only one bidder is found eligible after deposit of EMD, such bidder shall mandatorily log in and
participate in the live e-auction at the scheduled date and time. Mere submission of bid form and deposit of EMD shall not constitute participation.
If the sole eligible bidder fails to log in and participate in the live e-auction for any reason whatsoever (except certified technical failure of the e-auction service provider), the
EMD shall stand automatically forfeited without further notice, and the Authorized Officer shall be free to cancel the auction and/or conduct a fresh auction without any liability to
the bidder.

26. For further details and queries, contact Authorized Officer, Capri Global Capital Limited: Mr. Varun Shulka Mo. No. 7048951437 and for further enquiry Mr. Ajeet
Kumar Mo. No. 9910198552.

27. This publication is also 15 (Fifteen) days notice to the Borrower / Mortgagor / Guarantors of the above said loan account pursuant to rule 8(6) and 9 (1) of Security Interest
(Enforcement) Rules 2002, about holding of auction sale on the above mentioned date/ place.

Special Instructions / Caution: Bidding in the last minutes/seconds should be avoided by the bidders in their own interest. Neither Capri Global Capital
Limited nor the Service Provider will be responsible for any lapses/failure (Internet failure, Power failure, etc.) on the part of the bidder in such cases.
In order to ward off such contingent situation, bidders are requested to make all the necessary arrangements / alternatives such as back-up power
supply and whatever else required so that they are able to circumvent such situation and are able to participate in the auction successfully.

Place LUDHIANA Date : 07-MARCH-2026 Sd/- (Authorised Officer) Capri Global Capital Ltd.

One Hundred and Eleven Only) as | Bounded As , North: Street, South: |23-03-2026 10,000/~ (Rupees Ten Particulars Assat-1

on 17.06.2025 along with Neighbour, East: Kalu Baba, West: Thousand Only) Scheduled date of commercial opsralion 30082023

applicable future interest. Subedar Achual date of commential operatin 30.11.2025

Capital cost on (he date of comemercial operatan (in Bs Lakhs) OBET Cr

For detailed terms and conditions of the sale, please refer to the link provided in Capri Global Capital Limited Secured Creditor's website i.e. www. Capriglobal.in/auction/ 3. Details gFtarifffor 2024-29 bogk: ;
TERMS & CONDITIONS OF ONLINE E-AUCTION SALE:- {2 in Lakis) i
1. The Property is being sold on “AS ISWHERE IS, WHATEVER THERE & WITHOUT RECOURSE BASIS”. As such sale is without any kind of warranties & indemnities. 5 T : ;
2. Particulars of the property / assts (viz. extent & measurements specified in the E-Auction Sale Notice has been stated to the best of information of the Secured Creditor and Rssat 202435 | 2025-268 2025-17 | 2027-28 | 20i8-29
Secured Creditor shall not be answerable for any error, misstatement or omission. Actual extant & dimensions may differ. Assat-1 0.00 3917.00 | 1433747 | 1507256 | 15445.33

epaper.nnanﬂtaiexpress.c:nn.. .

4, A copy of the pebfion made for delenminabion of lanfl is posted on the websis
W powergrid.in

5. The suggestions and abjeclions, # any, on the proposals for defesmination of {adlf
condainad inthe petition may be filed by ary person, iIncluding the beneficiary throwgh the
e-filing portal of the Commission. with a copy 10 the Patitioner within 30 days of publication

PECTNoos-0S A du- TERRE-20BA50

olthes nolice
Place: Gurugram Zafrul Hasan
Drate: 07,03 2026 General Manager [Commercial)

POWER GRID CORPORATION OF INDIA LIMITED
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| | Sector-18, Gunipram-122018 (Hangsna)
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| 11. | Last date for subwmisskon of ciaims | 0204 22026
Matlce 5 herety green that the Mational Company Law Tribunal, Mew Deii Banch, Cowrt-1|
has oedered the commancement of liquidation of the Hero Electric Viehicles Private
Lismited on 03,03 2025,
The: stakeholders of Hero Electric Yehlcles Private Limited are hereby cabied upon fo
sulwmit thesr Claimsa with prool o0 or beforea 02.04.2028, 1o 1ha liquldaton 81 the addnees
rrntionad againe dem Mo, 10,
Inetinancial creditors shall submad thelr claims with prood by electrons mesns Oy Al ather
credidnrs may sebmit the claimes with the proof in person, by past ar by electronio means
Sutmilssion of Falsa ar misteads e praal of cisams shall stiract penaltes.
b Gise @ stabkeholder oot nol submit 15 claims during the liguidation process, e Sliaims
Sumitied by such a staxehasder guning the conparate Insalvancy resoiubon process undar
this Inscdvency and Bankruptey Board of india {Imsolvency Resolution Prooess for Corporate
Farsons} Regulations, 2016, shall be deamed to besubmitted Gnder gaction 38
Marre and signature of Boustatorn Ov. Lekh Baj Bajaj
Date and placa 0703.2026 and Mew Deth
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SATIN HOUSING FINANCE LIMITED
Registered Office: 5th Floor, Kundan Bhawan, Azadpur
Commerial Complex, Azadpur, New Delhi-110033
Corporate Office: Plot No. 492, Udyog Vihar, Phase-3, Gurugram,
Haryana-122016

PUBLIC NOTICE FOR AUCTION CUM SALE

Sarin
Hinsing
Finanoe Lid

THE ANEZWER IS HOME

Pursuant to taking possession of the secured assets mentioned hereunder by the Authorized
Officer of SATIN HOUSING FINANCE LIMITED under the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 for the Recovery of amount due
from borrower/s, offers are invited by the undersigned in sealed covers for purchase of immovable
property as described hereunder, which is in the physical possession, will be sold on 10-04-2026
“AS IS WHERE IS & AS IS WHAT IS”, particulars of which are given Below: -

S Loan No. & Borrower(s) / Demand Notice Date & Reserve Price & EMD

No.| Guarantor(s) Name & Address Amount
Reserve Price:

1. | Loan No.: LARTK0423-00007724 05-08-2025
1. SURESH SURESH S/o Chatru | Rs. 4,81,971/- (Rupees Rs. 6,26,280/- (Rupees

(Borrower) Four Lakh Eighty One Six Lakh Twenty Six

2. ANITA & SUNIL (Co- Thousand Nine Hundred | Thousand Two Hundred

Borrowers) Seventy One Only) due Eighty Only)

R/o H. No. 1014/8, Rest House as on 09-07-2025 with EMD: Rs. 62,628/-

Colony, Apollo Road, Near Kaithal | further applicable interest (Rupees Sixty Two

Road, Jind, Haryana — 126102 from 09-07-2025 until Thousand Six Hundred
payment in full Twenty Eight Only)

Description Of The Immovable Property:- Residential property situated at Knewat No. 64, Khata
No. 118, Khasra No. 1107 Min, Raj Nagar Colony, Jind, measuring 03 Marla (approx. 100 Sq.
Yds.). Bounded as: East- Property of Karam Singh, West- Gali, North- Property of Labh Singh,
South-Property of Bhagat.

2. |Loan No.: LAKNL0123-00006744 05-02-2025 Reserve Price:
1. SUNITA SUNITA W/o Bachan | Rs.10,70,731/- (Rupees | Rs. 16,77,856/- (Rupees
Singh (Borrower) Ten Lakh Seventy Sixteen Lakh Seventy
2. MANDEEP S/0 Balbir & Thousand Seven Hundred | Seven Thousand Eight
BALBIR S/0 Narayan Singh Thirty One Only) due Hundred Fifty Six Only)
(Co-Borrowers) as on 08-01-2025 with EMD: Rs. 1,67,786/-
R/o 1684, Dhanu Patti, Keorak, | further applicable interest | (Rupees One Lakh Sixty
Kaithal, Haryana — 136027 from 08-01-2025 until Seven Thousand Seven
payment in full Hundred Eighty Six Only)

Description Of The Immovable Property:- Residential house measuring 360 Sq. Yds. (11.88
Marla) comprising 10.41 Marla (315 Sq. Yds.) representing 1781/5814 share out of land measuring
01 Kanal 14 Marla in Khasra No. 769, Khewat No. 1727 Min, and 1.47 Marla representing 7/19
share out of land measuring 00 Kanal 04 Marla in Khasra No. 1885-1886, situated at Village
Keorak, Tehsil & District Kaithal, Haryana. Bounded as: East- Krishna S/o Pala, West- Gali 9.25 Ft
& House of Deshraj & Sandeep, North- Gali 20 Ft, South- House of Balwant. Registered on 25-08-
2021, Book No. 01, Vol. No. 906, Deed No. 6424, Page No. 114.25.

1. Last Date of submission of sealed offers in the prescribed tender forms along with EMD is
07.04.2026 at the Corporate office Address mentioned herein above. Tenders that are not
filled up or tenders received beyond last date will be considered as invalid Tender and shall
accordingly be rejected. No interest shall be paid on the EMD.

2. Date of opening of the offers for property is 26.03.2026 at the above mentioned Corporate
office address at 11:00 AM. The Tender will be opened in the presence of Authorized Officer.

3. Date of inspection of the immovable property is 26-03-2026 between 11:00AM to 04:00 PM.

4. Further interest will be charged as applicable, as per the Loan Agreement on the amount
outstanding in the notice and incidental Expenses, costs, etc. is due and payable till its
realization.

5. The notice is hereby given to the Borrower and Guarantor, to remain present personally at the
time of sale and they can bring the Intending buyers/purchases for purchasing the immovable
property as described herein above. As per the particulars of Terms and Conditions of Sale.

6. The Borrower(Sg Guarantor(s) are hereby given 30 DAYS SALE NOTICE UNDER THE
SARFAESI ACT 2002 to pay the sum mentioned As above before the date of Auction failing
which the immovable property will be auctioned and balance, if any, will be recovered with
interest and costs. If the Borrower pays the amount due to Satin Housing Finance Limited in
full before the date of sale, auction Is liable to be stopped.

7. The detail terms and condition of the auction sale are incorporated in the prescribed tender
form. Tender forms are available at the Above Corporate office.

8. The immovable property will be sold to the highest tenderer. However, the undersigned
reserves the absolute discretion to allow Inter se bidding, if deemed necessary.

9. Company is not responsible for any liabilities upon the property which is not in the Knowledge
of the company.

For Further details, contact the Authorised officer Mr. Naveen Sharma on his mobile no

9999169419, at the abovementioned Corporate office address.

PLACE: GURUGRAM,
DATE: 07.03.2026

Sd/-, Authorized Officer
SATIN HOUSING FINANCE LIMITED

N

VRSTU

HOUSIMNG FINANCE

VASTU HOUSING FINANCE CORPORATION LTD

Unit 203 & 204, 2nd Floor, “A” Wing, Navbharat Estate, Zakaria Bunder Road,Sewri (West), Mumbai
400015. Maharashtra. CIN No.: U65922MH2005PLC272501

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002. Notice is hereby given to the public in general and in particular to the
Borrower/ Co-Borrower/ Mortgagor (s) that the below described immovable properties mortgaged to the Secured Creditor, the Physical possession of which has
been taken by the Authorised Officer of Vastu Housing Finance Corporation Limited the same shall be referred herein after as Vastu Housing Finance
Corporation Limited. The Secured Assets will be sold on “Asis where is”, “As is what is”, and “Whatever there is” basis through E-Auction. Itis hereby informed to
General public that we are going to conduct public E-Auction through website https://sarfaesi.auctiontiger.net

S N| Account No. and Name of Date & Amount as per Descriptions of the property/Properties | Reserve Price, | E-Auction Date and Time,
borrower, co- borrower, Demand Notice U/s 13(2) & Earnest Money | EMD Submission Last
Mortgagors Date of Physical Possession Deposit (InRs.)[ Date, Inspection Date
1] HL0000000106242 Demand Notice Date Land Measuring 00 Bigha 03 Biswas And| Rs.8000000/- | 21/03/2026 Timings 10:00
Sukhwinder Kaur (Borrower), | 22/Feb/25 & Amt Rs. 6376462/ 00Bigha 01 Biswas, Which Is 181/1920 Share| ~ Rs.800000/- AM to 12:00 PM,
Borr"w‘zghﬁ:nwtg‘ger Kaur etc. 827/Novi25 | Comprised In KhaseaNo. 45012 (1-12), And 13/03/2026

Which Is, 1/32 Share of Land Measuring 01
Bigha 12 Biswas Comprised in KhaseaNo.
450/2 (1-12), (1-, (1-2), Khewat/Khatuani No.
240/322, As per Jamabandi for the year 2014-
2015, Situated Within The Revenue Limits of
Village Kalodi, Tehsil And District Sangrur,
Village Khadoli,Sangrur, Punjab, 148001,
Area of Property: 2250 Sq.Yard.

6842/6869. email id : ramprasad@auctiontiger.net, support@auctiontiger.net

Date : 07.03.2026
Place : Sangrur

1. All Interested participants / bidders are requested to visit the website https://sarfaesi.auctiontiger.net . For details, help, procedure and online training on e-auction,
prospective bidders may contact M/S e-Procurement Technologies Pvt. Ltd. (Auctiontiger); Address : Head Office: B-705, Wall Street Il, Opp. Orient Club, Near Gujrat
College, Ellis Bridge, Ahmedabad — 380 006 Gujrat (India).Contact Person : Mr. Ram Sharma Contact number: 8000023297/9265562818/9265562821/079-6813

2. Forfurther details on terms and conditions please visit https://sarfaesi.auctiontiger.net to take partin e-auction.
3. Formore details about the property kindly contact to Authorized officer: Raman Joshi Contact no. 7838293620
THIS IS ALSO A STATUTORY 15 DAYS SALE NOTICE UNDER RULE 8(6) OF SECURITY INTEREST (ENFORCEMENT) RULES,2002

Authorised officer
Vastu Housing Finance Corporation Ltd

New Delhi
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STATE BANK OF INDIA, RACPC,

Sheranwala Gate, Mall Road, Patiala
APPENDIX IV [Rule -8(1)] Possession Notice (For Inmovable Property)

Whereas, The undersigned being the Authorized officer of the State Bank of India, under the Securitization and

PUBLIC NOTICE —

NCTICE Is harshy given that the balow mentioned Authorised Parsan is no longer affilated as Auhorsad q] 'l; qFlE SI2ETE e BRANCH OFFICE : NEW SHIMLA, SHANTI COMPLEX,

NEAR HPPCL BUILDING (BCS), NEW SHIMLA - 171009

P i e b
Parsorof Kofak Sacurfes Limdad

punjab national bank

Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers _ Exchange Registration _ = 5% e it

conferred under section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a Authorised L""d" Numbers of '“"""m“P:”'”m“"“"

demand notice dated to below mentioned Borrowers/Guarantor on the dates mentioned against below Taroe ioe | R Authorised Ferson — RULE El['” POSSESSION NOTICE IFDH IMMOVABLE PHDFERT'I’}
account & stated hereinafter calling upon them to repay the amount within 60 days from the date of receipt of JHUAE JHUMS i NEE - APD201588131 I:-:I-Erl-al Eg;tgllﬂgﬁr,ﬁfﬂff'ﬁ";?;:m, Whereas the undersigned being the Authorzed Officer of Punjab National Bank under the Securtization and Reconstruction of
said notice. MANNA | MANMA | BSE - APO10672011850 Kharar Sas Magar Mohah 146301 Financial Assets and Enforcamant of Security Interest Act, 2002 and in exercise of powers confarmad undar section 13 read with Ruled of

The borrower having failed to repay the amount, notice is hereby given to the borrowers and the public in
general that the undersigned has taken possession of the properties described herein below in exercise of
powers conferred on him / her under sub section (4) of section 13 of the Act read with rule 8 of the Security
Interest (Enforcement) Rules, 2002 on the dates mentioned against each account.

The owners/occupiers of the property are directed to hand over the vacant possession within 30 days
of this notice to avoid use of force or other measures with the assistance of District Magistrate u/s 14 of
the act. The owners/occupiers may please note that after 30 days from the date of this notice the
property will be auctioned.

The borrower in particular and the publicin general is hereby cautioned not to deal with the property / properties
and any dealings with the properties will be subject to the charge of the State Bank of India for the amount
mentioned against their name Plus interest and other charges accrued thereon till realization.

The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of
time available, to redeem the secured assets

the Security Interest (Enforcement) Rules, 2002 issued a demand notice dated; 26/11/2023 calling upon the Pawan Kumar S/o Kontho
Lal torepay the amount mentoned in the notice being is Rs.29,44,426.00 (Rupees Twenty-Nine Lacs Forty-Four Thousand Four
Hundred Twenty-Six Only) as on 131172025 with further interest and incidental expenses, costs & charges untid payment in full within
B0 days frorm the date of recaipt of the said notice.

The borrowor having failed to repay the amount, notice is hereby given to the borrower and the public in general that the
undersigned has taken pessession of the property described herein below in exercise of powers conferred on him under sub

Plagsa note et showe mentian Authorized Person (AP I8 na langar sssaciated with us. Ary pereon
nepaionh :1&.:1ir’-:] Wi abdes manion &P shodukd do sa, at thir can Ask Kolak sesnies Lid. shall nil
be liable for any such dasling. in casa of any guerias for the fransactions il dade, Invesiors ana requesbad
fo mform Kotak Secirilies Ctd wEhin 15 davs Tam the dabe of this notification, fading which 2 shal e
deamed fak thana exisks no queries againsl the abova menfioned AP

kotak Kciak Securfes Limited Regltered Office; 27 BRC, © 27, G Block, Bandra Kuda

£rti fu i Comlay, Bandra (E], Muembar 400051, CIN: LIBER0SMHISHPLCT 34051, Teleghone
Ho. +22 43360000, Fax Mo, 23 7132830, Websita: weatkotak com | wea koda ksecusities.com
Comespondanca Addrass: Infinily IT Park, Bldg. Ma 21, Opp. Film Cily Road, & K Veidya Marg, Malad
{East), Mumbai 400097, Telephone No; 4856325, SERI Registration Moo INZO0020015T (Member of
NEE, BEE. M5E, MCX & NCODEX], AMF1 ARM 11684, PMS INPDDODODZ5E, and Hesaarch Anshysl
INHOOEOOCSRE, MSOLACDSL: IN-N-DP620-2011, Compliancs Oficer Detals: Mr Hiren Thikkar
Tl 022 - 4285 8484, or Email; ks compiianceiiiikedak. com

The borrower's 'guarantor’s Imortgagor's attention is invited to provisions of sub - section (8) of seciion 13 of the Act, in
respect of time available, to redeem the secured assats.

The borrower in particutar and the public in general s hereby cautionad not to deal with the propery and any dealings with the proparty
will be subject 1o the charge of the Punjab Mational Bank for an amouni of Rs. 29 44 426.00 (Rupees Twenty-Nine Lacs Forty-Four
Thousand Four Hundred Twenty-Six Only) as on 131972025 with further interest and incidental expenses, costs & charges
Incidental charges until payment in full, less recovery, if any.

Date of
Demand
Notice

Sh.Sanjeev Kumar S/o|Equitable mortgage of|18.09.2025 | 03.03.2026
Sh.Ghamandi Ram &j| residential property/plot vaka Rakba Village Deelwal, Tehsil & Lakhs Seveniv Nine
Smt.Astha W/ o|Distt. Patialaland Khewat No. 31, Khatauni No.38, 39, Khasra Thousand yF ive
Sh.Sanjeev Kumar No.221 min/ 2-0-15, 363/344-345/218/2-17, 365/219/ 0-6,|{Hundred Fifty One

367/220/3-6, 369/339-340/222/0-9, 221 min/ 0-4-10 Kita 9 Tadadi 9 Bigha 3 Biswa 5 only) and interest &
Biswasi out of which 3/183%. share bakdar 0-3 biswa measuring 156.50 sq.yds. ,ﬁ?::g;;om 19.09.2025
situated at village Deelwal, Tehsil & Distt. Patiala registered vide Vasika No.4851 dated :

20/12/2018 in the name of Smt. Ashta W/o Sh. Sanjeev Kumar, Cersai ID 20005625916, boundaries as per sale
deed are as under: East: Road 22, side 29’, West: House of Kuldeep Singh, side 29’, North: House, side 49’-3”,
South: Plot, side 47°-3”

Recoverable
amount as per
Demand Notice
Rs. 25,79,551/-

(Rs. Twenty Five

GIJ THE PARWANOO URBAN CO-OPERATIVE BANK LTD.

Name of Account Description of the movable Property! Security

Details of Securities

Description of
Property

Date of
Possession

HO: Plot No, 4 A, Sector 1, Parwanoo, District Solan (Himachal Pradesh)

NOTICE OF SPECIAL GEMERAL MEETING (FOR MEMBERS OMNLY)
Madice 15 hereby aven thal 2 Special Genedal Meeling of Members of The Pareanoo Lirban
Cooperafive Bank Ltd will be held on Wednesday, 15th March, 2025 at 03.00 p.m. at First
Floor, Plot-4A, Sactor-1, Parwanoo, Dist- Solan, Himachal Pradesh-1 73220 to ransact the
following business conceming the Bank;

AGENDA
Toconsider and approve the Scheme of Amalgamation of The Karan Urban Cooperafve Bank
Ltd into The: Parwanoo Urban Cooperafive Bank Lid and 1o send fhe recommendation to the
Riaser Bank of india for approval of the Schama By Order of the Board of Directors
Date: 24-02-2026 adi
Place: Parwanoa Parvaan Kumar Arora [Chief Exacutiva Officer)
MNOTES:- 1. If the required quonunt of members is not present at the commencemeant of
the meating, it shall be adjournsd, The adiourmed meeting will resume business on the
zame day, at the same place, at 03:30 p.m., irespective of the quorem, in which anly the

Borrowers & Guarantors

Mame of the Owner

ah. Pawan Kumar
Slo Kontho Lal

EQM of Flat (Towards Saini Niwas Side) consisting of two rooms, One kifchen, one tolet & one store having ils
area 37.635gm which is the half basemant foor of the Tour storeyed building built upon the land comprised in
Khata Khatoni No 827217 Khasra No (o) B23292min, & (new) 2866 & 3869, Kita 2. measuring 192 D&Sgm
situated at Mohal Pateog, PC Kasumpti, tehsi ShimiaiR), District Shimla HF #ong with all nghts of easement
[, paths, altached drainage, air, bghl, water, sunbghl, commaon paths, cormmon stairs, common drainages,
fittings, fcdures, common sewarage, of the said proparty efc.

Dafe ; 06.03.2026
Place ; Shimla

Authorised Officer
Punjab National Bank {Secured Creditor)

FORMBE
PUBLIC ANNOUNCEMENT

Sh. Amandeep Joshi|Equitable Mortgage of|17-12.2025 | 03.03.2026

S/o Sh.Rajesh Kumar| Residential Building comprised in Khewat/Khata No.1443/
and Smt.Renu W/o| 2751, Khasra No.5506/3624/1092 min (1-19) out of which O-
Sh.Rakesh Kumar|2biswa 2.35 biswasi measuring 105.52 sq.yds. situated at H.
Joshi No.571/B, Street No.14, Bishan Nagar, Patiala registered

Rs. 32,37,387.75
(Rs. Thirty Two Lakhs
Thirty Seven
Thousand Three
Hundred Eighty
Seven and Paisa

business mentioned in the Notice of the Meeting shall be fransacted, 2. Members are
raquasted to submil thair querias, if any, ragarding the business 1o ba ransaclad al thes
apecial Gemersl Meeting, in-writing at the Bank's Regisiered Office upto 17ih March,
2026 on working days from 11,00 a.m. io 04.00 p.m. 3. Members are requested to note
that considerng the agenda subject raquiting voting of members, . only the eligible
members as per the: Bve-Laws of the Bank will be permilted lo-attend and vobe.

vide transfer deed No.13486 dated 17/01/2017 in the name of Mr.Amandeep Joshi S/o
Sh. Rakesh Kumar Joshi, Cersai ID 200056541749, Boundaries as per sale deed are
as under: East: House of Sh. Bhullar, side 15-10”, West: Road, side 15’-10”, North:

House of Manoj Kumar, side 60’-0”, South: House of Avtar Singh, side 60’-0”
DATE: 07.03.2026 PLACE: PATIALA

Seventy Five only)
and interest & costs
from 18.12.2025
thereon.

AUTHORISED OFFICER

JAHA SMALL FlNANCE EANK Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 & 12/2B, Off Domlur,

(A Scheduled Commercial Bankd | Koramangla Inner Ring Road, Next to EGL Business Park, Challaghatta, Bangalore-560071.

NOTICE OF SALE THROUGH PRIVATE TREATY

SALE OF IMMOVABLE ASSETS CHARGED TO THE BANK UNDER THE SECURITISATION AND RECONSTRUCTION OF
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT 2002. (SARFAESI ACT)

The undersigned as Authorized Officer of Jana Small Finance Bank Limited has taken over Physical Possession of the schedule property under the SARFAESI Act.
The Authorized Officer of Jana Small Finance Bank Limited, had already conducted multiple public auctions for selling the property, but they turned out to be
unsuccessful as no bids were received. Hence please be informed that if the total outstanding dues in the aforesaid loan account are not paid within Fifteen (15) Days from the
date of this publication of this notice, then the Authorized officer will proceed for sale via private treaty of the property as stated below.
Public at large is informed that the secured property as mentioned in the Schedule are available for sale through Private Treaty, as per the terms agreeable to the Bank for
realization of Bank's dues.
Standard terms & conditions for sale of property through Private Treaty are as under:
1. Sale through Private Treaty will be on "AS IS WHERE IS BASIS" and "AS IS WHAT IS BASIS".
2. The purchaser will be required to deposit 100% of the sale consideration on the expiry of publication of this notice.
3. In case of non-acceptance of offer of purchase by the Bank, the amount if any paid along with the application will be refunded without any interest with in the stipulated time.
4. The purchaser should conduct due diligence on all aspects related to the property (under sale through private treaty) to his satisfaction. The purchaser shall not be entitled to
make any claim against the Authorized Officer / Secured Creditor in this regard at a later date.
The Bank reserves the right to reject any offer of purchase without assigning any reason.
The purchaser has to bear all stamp duty, registration fee, and other expenses, taxes, duties, society dues in respect of purchase of the property.
. Sale shall be in accordance with the provisions of SARFAESI Act / Rules.

=N=o=Cn

Sr.| Loan Account Amount as per 13(2) Demand Notice Reserve price for

Name of Borrower/ Co-Borrowers

No. Number under SARFAESI Act. private treaty
1 1) Mr. Karamjit Singh, S/o. Jarnail Singh Rs.12,74,426/- (Rupees Twelve Lakhs Rs.10,50,000/- _
45869420000290 Seventy Four Thousand Four Hundred and (Rupees Ten Lakhs Fifty

(Applicant), 2) Mrs. Beant Kaur (Co-Applicant)

Twenty Six Only) as of 04-07-2025 Thousand Only)

Details of Secured Assets: Property Area Measuring 71.66 Sq.yards situated at Krishna Basti, Malkana, Tehsil Samana, District Patiala, Bearing Document No.
2022-23/78/1/119 Dated 18.04.2022 Owned by Beant Kaur, W/o. Karamijit Singh. Bounded as: East: Puneet Kumar side 43', West: Constructed House side 43,
North: Rasta, South: Nishu Bala side 15'.

The aforesaid Borrower's/ Co-borrower's attention is invited to provisions of section 13(8) of SARFAESI Act for redemption of secured assets mentioned hereinabove by
tendering the aforementioned outstanding dues together with all costs, charges and expenses incurred by the bank before the sale of secured assets.

Correspondence Address: Mr. Ranjan Naik (Mob. No.6362951653), email: ranjan.naik@janabank.com. Jana Small Finance Bank Limited, (formerly known as

M/s. Janalakshmi Financial Services Pvt. Ltd.), having office at Jana Small Finance Bank Limited, 16/12, 2nd Floor, W.E.A Arya Samaj Marg, Karol Bagh, Delhi-110005.
Date: 07.03.2026, Place: Patiala

Sd/- Authorized Officer, Jana Small Finance Bank Limited

4. Membears ara kindly requastad to carry Phato Identity Card forthe maating

L APRI G LOBAL RegistereSngIrzp:!:)rgeLC)oﬁiEQIEOZC,QEe]EI,APIe-nilﬁimgLEeg Park, Senapati Bapat Marg,

. . | Lower Parel, Mumbai-400013
CAFRPITAL ' MIATED  circle Office :- 9-B, 2nd floor, Pusa Road, Rajinder Place, New Delhi-110060

dvarel &w Canara Bank A\

B fireaz synaieme ]
Fort Main Branch:- Building, 26 As Sir PM Road, Fort, Mumbai - 400001
Email : cb0108 @ canarabank.com
SALE NOTICE
E-Auction Sale Notice for Sale of Inmovable Properties under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read
with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower (s) and
Guarantor (s) that the below described immovable property mortgaged/charged to the Secured
Creditor, the Constructive Possession of which has been taken by the Authorised Officer
of, Fort Branch of the Canara Bank, will be sold on “As is where is”, “As is what is”, and “
Whatever there is” on 27.03.2026, for recovery of Rs. 20,52,217.00 (Rupees Twenty Lakhs Fifty
Two Thousand Two Hundred Seventeen Only) as on 14.04.2025 plus further interest thereon
from 15.04.2025 along with suit expenses and other charge due to the, Fort Branch of Canara
Bank from Sh Sanjay Pandey & Sh Anju Pandey
Details and full description of the immovable property with known encumbrances, if any:

Sr. - Reserve
No. Description of the Property Price EMD

All that Part and Parcel of Residential Flat bearing Apartment
No. R-1806, adm. 42.18 Sq. Mts. Carpet area + EBVT Area
4.83 Sq Mts area (net area 47.01) on the 18™ Floor, in “R”
wing, of the building known as “EVIVA” of the project known as
“PALAVA EVIVA KTO T, URBANO A, B, C AND F, URBANO
| TO T” along with one car parking space situated at Taloja
Bypass Road, Dombivili (E) constructed on a land bearing Rs. Rs.
Survey No. 144/2, 53/2, 53/2B, 53/5, 144/3, 144/5, 144/4,128,00,000.00|2,80,000
144/9B, 144/9A, 52, 40/1, 39/4, 47, 39/5A, 39/5, 40/2, 143/1 to
2 situated at village Khoni, Taluka Kalyan and District Thane.
Name of Title Holder: Sh Sanjay Pandey, Bounded as
under: North: By Casa Clara Building, South: By Urbano
Building, East: By “Q” Wing, West: “S” Wing,

CERSAI Security Interest ID - 400063309335

The earnest money deposit shall be deposited on or before 27.03.2026 at 9.30AM

The property can be inspected; with Prior Appointment with Authorised Officer, on 17.03.2026,
Canara Bank Fort Branch between 11.00 am to 4.00PM. There are no known encumbrances
on the above property as per the knowledge of the bank.

For detailed terms and conditions of the sale please refer the link “E-Auction” provided in
common web portal - M/s. PSB Alliance (Baanknet)., Contact No. 8291220220, 7046612345,
6354910172, 9892219848, 8160205051, E-mail support.BAANKNET @ psballiance.com;
https://baanknet.com/, or Canara Bank’s website www.canarabank.com , or may contact
Manager Canara Bank Fort Branch 8169845618 / 9410316322 / 8655918379 / 8655963172

{Regulation 12 of the Inselvency and Bankmapicy Board of India
{Liguidation Process) Regulatiens, 2016)
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SATIN HOUSING FINANCE LIMITED
Registered Office: 5th Floor, Kundan Bhawan, Azadpur
Commerial Complex, Azadpur, New Delhi-110033
Corporate Office: Plot No. 492, Udyog Vihar, Phase-3, Gurugram,
Haryana-122016

PUBLIC NOTICE FOR AUCTION CUM SALE

Pursuant to taking possession of the secured assets mentioned hereunder by the Authorized
Officer of SATIN HOUSING FINANCE LIMITED under the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 for the Recovery of amount due
from borrower/s, offers are invited by the undersigned in sealed covers for purchase of immovable
property as described hereunder, which is in the physical possession, will be sold on 10-04-2026

Satin
Hovasimge

Fimance Led:

THE AHSWER 15 HOME

during office hours on any working day “AS IS WHERE IS & AS IS WHAT IS”, particulars of which are given Below: -

APPENDIX- IV-A [See proviso to rule 8 (6) and 9 (1)] Blate : 0&-03%026 Sd/ Nso Gu';gg:tg'r‘;-sm%'gge‘{g?ré . Dema“d‘\m‘:}jﬁﬁ Date & | peserve Price & EMD
. - = ace : Mumbai Authorised Officer, Canara Bank :
Sale notice for sale of immovable properties 1. | Loan No.: LARTK0423-00007724 05-08-2025 Reserve Price:

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security 1. SURESH SURESH S/o0 Chatru | Rs. 4,81,971/- (Rupees | Rs. 6,26,280/- (Rupees

. . . . . . Borrower Four Lakh Eighty One Six Lakh Twenty Si
Interest Act, 2002 read with proviso to Rule 8 (6) and9 (1) of the Security Interest (Enforcement) Rules, 2002 Notice is hereby given to the public gy g ANIT“;\ g SUNIL (Co- Thmlllsand Ninlg H¥mdred Tholl)l(sand T\:vNo HlYndlr):ad
in general and in particular to the Borrower (s) and Guarantor (s) that the below described immovable property mortgaged/charged to the / == q"a_‘l'@g E%rl‘_’l‘”,ﬁgs)m 4/8. Rest House ﬁg‘g‘i,“},‘g?o“;’.é’&‘z"g’v‘};;ﬁ EME'.gRtsV 25",‘{%8,-
Secured Creditor, the Constructive/physical possession of which has been taken by the Authorised Officer of Capri Global Capital Limited Secured =3|= mmn Colony, Apollo Road, Near Kaithal | further applicable interest (Rupees Sixty Two
. : WA S WA s w s : : = - = Road, Jind, Haryana — 126102 from 09-07-2025 until Thousand Six Hundred
Creditor, will be sold on “As is where is”, “As is what is”, and “Whatever there is” on dates below mentioned, for recovery of amount mentioned payment in full Twenty Eight Only)

below due to the Capri Global Capital Limited Secured Creditor from Borrower mentioned below. The reserve price, EMD amount and property
details mentioned below.

1. The Pebitoner above-pamed has filed a pelition before the Central Electricily
Regufatary Commission, Mew Dethi for determinaton of transmission G for 2024-29 tanf
block for Petiion-1: Transmission System Strengthening Scheme for Evacuation of

Description Of The Immovable Property:- Residential property situated at Knewat No. 64, Khata
No. 118, Khasra No. 1107 Min, Raj Nagar Colony, Jind, measuring 03 Marla (approx. 100 Sq.
Yds.). Bounded as: East- Property of Karam Singh, West- Gali, North- Property of Labh Singh,

SR. | 1.BORROWER(S) NAME DESCRIPTION OF THE 1. DATE & TIME OF E-AUCTION| 1. RESERVE PRICE Sysie ; South-Property of Bhagat.

NO. 2. OUTSTANDING AMOUNT MORTGAGED PROPERTY 2. LAST DATE OF SUBMISSION | 2. EMD OF THE PROPERTY :“ﬁ' ffﬂ:* SI':'%B]' Energy Zones in Rajasthan (8.1 GW) under Phase-l, Part-G1" in 2. | Loan No.: LAKNL0123-00006744 05-02-2025 Reserve Price:
1. e (v m o - OF EMD 3. INCREMENTAL VALUE orthern iReglon], 1. SUNITA SUNITA W/0 Bachan | Rs. 10,70,731/- (Rupees | Rs. 16,77,856/- (Rupees
" ;'I\:,,/rs {:;'f,‘;ﬁ':;;ﬁ,‘ Borrower”) Egongg:itglegdlnr?efﬁggrggN%Z ?117/?; fr:gfa hDLE b =L RESERVE PRICE: 2. The beneficiaries of the Transmission system are: {a) Ajmer Vidyut Vitran Nigam Lid, (b) 2. MANDEEP 3/0 Balbir & Thausand Seven Hundred | Seven Thousand Egh

. Mr. . .S, : R : . : . ; : . o Balbir ousand Seven Hundre even Thousand Eig
3. Mr. Pardeep Kumar No. 261/269, As Per Jamabandi For The |PROPERTY INSPECTION Rs. 15,00,000/- (Rupees AP0 EXE Villan Hgren L. (el dochpun VIt Wil gnm bt i) Ui o BALBIR S/0 Narayan Singh Thirty One Only) due | Hundred Fifty Six Only)

4. Mrs. Asha (Co-borrower) Year 2005-2006, Situated In Village |1. E-AUCTION DATE: Fifteen Lacs Only) Electricity Carporation limited Je) Haryana Power Purchasa Cendre (1) Jammu & Kashmir I(qu-?gézo\%%rs) bati Keorak f ashon 08-?1-%[']25 with REMD: R(s,. 1,E7I,J18g/_

- MIs. N i . . ; () Litar Pradesh Pow - - , tt, , t icable interest ixt
LOAN ACCOUNT No. Kakowal, H.B. No. 80, Abadi Known As|26.03.2026 (Between 3:00 P.M. | EARNEST MONEY DEPOSIT: S Ml DTRTEI0 LB CAF LKISE EYR 0N TE SNSRI L 0C LIRSl o g e R 0ga woie | oo S oueaca Sory

B Vihar, Now K As Plot No. 37, Lid. {ii B=ES Rajdhani Power Lid. {f) Tata Power Delhi Distribution Lid. (&) Chandigarh » nary
LNCGCLUDTL0000003058(0ld)/ ajrang vinar, Now rnown As Flot NO. 5/, | to 4:00 P.M.) Rs. 1,50,000/- (Rupees : I -4l e (%) it payment in ful Hundred Eighty Six Only)

Street No. 1, Dashmesh Puri Colony, Near | 2. LAST DATE OF SUBMISSION
Radha Swami Satsang Ghar, Tehsil & |or EMD WITH KYC: 25.03.2026
District Ludhiana Alongwith Construction ey,
Thereon Present And Future Both. 3. DATE OF INSPECTION:

Electricity department (1) Littaranchal Power Corporation Lid, (m) North Cantral Radway (n)
Mew Dedhi Municipal cowncll (o} Himachal Pradesh Siesle Electricity Board, {p) Central
Tramsmussion Uklity of Ind=a Md, (g) HYPML

Description Of The Immovable Property:- Residential house measuring 360 Sq. Yds. (11.88
Marla) comprising 10.41 Marla (315 Sq. Yds.) representing 1781/5814 share out of land measuring
01 Kanal 14 Marla in Khasra No. 769, Khewat No. 1727 Min, and 1.47 Marla representing 7/19
share out of land measuring 00 Kanal 04 Marla in Khasra No. 1885-1886, situated at Village

One Lac Fifty Thousand
Only)
INCREMENTAL VALUE: Rs.

80600005440711(New)
Rupees 48,26,111/- (Rupees Forty
Eight Lacs Twenty Six Thousand

One Hundred and Eleven Only) as | Bounded As , North: Street, South: |24:03-2026 10,000/~ (Rupees Ten Particulars Assat-1 Keorak, Tehsil & District Kaithal, Haryana. Bounded as: East- Krishna S/o Pala, West- Gali 9.25 Ft
on 17.06.2025 along with Neighbour, East: Kalu Baba, West: Thousand Only) Schaduled date of commercial operation 3082023 gol-zl(;t‘lsBeonglJ\‘%sih&u’ %/Oslaﬁ%e%%GNoDrggd%%' %%ZF&,SF’%ng_ng?LﬁTz?alwam' Registered on 25-08-
applicable future interest. Subedar F-.-:h.lal_l:la‘:e 3 SOMRRRGR SN - S 1. Last Date of submission of sealed offers in the prescribed tender forms along with EMD is
Capal cost on the date of commercial operation (in Rs Lakhs) 110867 Cr 07.04.2026 at the Corporate office Address mentioned herein above. Tenders that are not
. ", . . . . ; — — — . . . filled up or tenders received beyond last date will be considered as invalid Tender and shall

For detailed terms and conditions of the sale, please refer to the link provided in Capri Global Capital Limited Secured Creditor's website i.e. www. Capriglobal.in/auction/ 3. Delaits of tarff for 2024-79 block accordingly be rejected. No interest shall be paid on the EMD. .
TERMS & CONDITIONS OF ONLINE E-AUCTION SALE:- {Tinlakhs) |2 Dﬁte of ggemng 0; %hSOOKIB\IIrSTfﬂr %ro%erty Iﬁ 56'03'20(126 a}]the above m?r;\tlorr]led Cgrggrale
is bei « ” iswi - - - iti office address at 11: . The Tender will be opened in the presence of Authorized Officer.
1.The F’roperty is being sold on “AS IS.WHERE IS, WHATEVER THER.E. & WITHOUT RECOURSE BlASIS . Assuchsaleis W|thoutany kind ofyvarrannes & |ndemn|tle§. Asset 202425 | 2005-26 | 2026-27 | 2027-28 | 2028-29 3. Dats of inspection of the immovable property is 2(?_03_2026 heptween 11:00AM to 04-00 PM.
2. Particulars of the property / assts (viz. extent & measurements specified in the E-Auction Sale Notice has been stated to the best of information of the Secured Creditor and 4. Further interest will be charged as applicable, as per the Loan Agreement on the amount
Secured Creditor shall not be answerable for any error, misstatement or omission. Actual extant & dimensions may differ. Asset-1 0.00 3917.08 | 14337.47 | 15072.56 | 15445.33 ' outstanding in the notice and incidental Expénses, costs, etc. is due and payable ill its

3. E-Auction Sale Notice issued by the Secured Creditor is an invitation to the general public to submit their bids and the same does not constitute and will not be deemed to
constitute any commitment or nay representation on the part of the Secured Creditor. Interested bidders are advised to peruse the copies of title deeds with the Secured
Creditor and to conduct own independent enquiries /due diligence about the title & present condition of the property / assets and claims / dues affecting the property before
submission of bid/s.

4. Auction/bidding shall only be through “online electronic mode” through the website https://sarfaesi.auctiontiger.net Or Auction Tiger Mobile APP provided by the service
provider M/S eProcurement Technologies Limited, Ahmedabad who shall arrange & coordinate the entire process of auction through the e-auction platform.

5. The bidders may participate in e-auction for bidding from their place of choice. Internet connectivity shall have to be ensured by bidder himself. Secured Creditor /service
provider shall not be held responsible for the internet connectivity, network problems, system crash own, power failure etc.

6. For details, help, procedure and online bidding on e-auction prospective bidders may contact the Service Provider M/S E-Procurement Technologies Ltd. Auction Tiger,
Ahmedabad (Contact no.079-68136880/68136837), Mr. Ram Kumar Mob. 8000023297. Email: ramprasad@auctiontiger.net,.

7. For participating in the e-auction sale the intending bidders should register their name at https://sarfaesi.auctiontiger.net well in advance and shall get the user id and
password. Intending bidders are advised to change only the password immediately upon receiving it from the service provider.

8. For participating in e-auction, intending bidders have to deposit a refundable EMD of 10% OF RESERVE PRICE (as mentioned above) shall be payable by interested
bidders through Demand Draft/NEFT/RTGS in favor of "Capri Global Capital Limited" on or before 25.03.2026.

9. The intending bidders should submit the duly filled in Bid Form (format available on https://sarfaesi.auctiontiger.net) along with the Demand Draft remittance towards
EMD in a sealed cover addressed to the Authorized Officer, Capri Global Capital Limited Regional Office Plot no. 9B, 2nd Floor, Pusa Road, Rajinder Place, New Delhi
110 060 latest by 03:00 PM on 25.03.2026. The sealed cover should be super scribed with “Bid for participating in E-Auction Sale- - in the Loan Account No.
(as mentioned above) for property of “Borrower Name.”.

10. After expiry of the last date of submission of bids with EMD, Authorised Officer shall examine the bids received by him and confirm the details of the qualified bidders (who
have quoted their bids over and above the reserve price and paid the specified EMD with the Secured Creditor) to the service provider M/S eProcurement Technologies Limited
to enable them to allow only those bidders to participate in the online inter-se bidding /auction proceedings at the date and time mentioned in E-Auction Sale Notice.

11. Inter-se bidding among the qualified bidders shall start from the highest bid quoted by the qualified bidders. During the process of inter-se bidding, there will be unlimited
extension of “10” minutes each, i.e. the end time of e- auction shall be automatically extended by 10 Minutes each time if bid is made within 10 minutes from the last extension.
12. Bids once made shall not be cancelled or withdrawn. All bids made from the userid given to bidder will be deemed to have been made by him alone.

13. Immediately upon closure of E-Auction proceedings, the highest bidder shall confirm the final amount of bid quoted by him BY E-Mail both to the Authorised Officer, Capri
Global Capital Limited, Regional Office Office/Plot no. 9B, 2nd Floor, Pusa Road, Rajinder Place, New Delhi 110 060 and the Service Provider for getting declared as
successful bidder in the E-Auction Sale proceedings.

14. The successful bidder shall deposit 25% of the bid amount (including EMD) within 24 hour of the sale, being knocked down in his favour and balance 75% of bid amount
within 15 days from the date of sale by DD/Pay order/NEFT/RTGS/Chq favouring Capri Global Capital Limited.

15. In case of default in payment of above stipulated amounts by the successful bidder / auction purchaser within the stipulated time, the sale will be cancelled and the amount
already paid (including EMD) will be forfeited and the property will be again put to sale.

16. Atthe request of the successful bidder, the Authorised Officer in his absolute discretion may grant further time in writing, for depositing the balance of the bid amount.

17. The Successful Bidder shall pay 1% of Sale price towards TDS (out of Sale proceeds) (if applicable) and submit TDS certificate to the Authorised officer and the deposit the
entire amount of sale price (after deduction of 1% towards TDS), adjusting the EMD within 15 working days of the acceptance of the offer by the authorized officer, or within

realization.

5. The notice is hereby given to the Borrower and Guarantor, to remain present personally at the
time of sale and they can bring the Intending buyers/purchases for purchasing the immovable
property as described herein above. As per the particulars of Terms and Conditions of Sale.

6. The Borrower(Sg Guarantor(s) are hereby given 30 DAYS SALE NOTICE UNDER THE
SARFAESI ACT 2002 to pay the sum mentioned As above before the date of Auction failing
which the immovable property will be auctioned and balance, if any, will be recovered with
interest and costs. If the Borrower pays the amount due to Satin Housing Finance Limited in
full before the date of sale, auction Is liable to be stopped.

7. The detail terms and condition of the auction sale are incorporated in the prescribed tender
form. Tender forms are available at the Above Corporate office.

8. The immovable property will be sold to the highest tenderer. However, the undersigned

reserves the absolute discretion to allow Inter se bidding, if deemed necessary.

Company is not responsible for any liabilities upon the property which is not in the Knowledge

of the company.

For Further details, contact the Authorised officer Mr. Naveen Sharma on his mobile no

9999169419, at the abovementioned Corporate office address.

PLACE: GURUGRAM,
DATE: 07.03.2026

4, A copy of the petition made for delermination of tadl |5 posted on the websils
www.powergrid.in

5. The suggestions and abjectons, f any, on the proposals for determinallon of fanf
cartainad in the peliton may be filed by any person, induding the beneficiany throwgh tha
e-filing portal of the Commission, with a copy io the Pelitionerwithin 30 days of publicaton
of thes notica.

Zafrul Hasan
General Manager [Commercial)

POWER GRID CORPORATION OF INDIA LIMITED

1A Gorvernmant of Inds Enlerprises) 9.
Ragisterad Oiffice: B-%. Outah Instifutional Arsa, Kabwaria Saral, Mew Dielhi 110 014
Corporate Dffice: Saddamin™, Plol No.Z Gectar-29, Gungaen, Hareana - 122 (K7
Wobsite: weass porastrgnd in, CIMG L4010 DLTEEHORIEET

Place: Gurugram
Date: 07.03.2026

PN ire- ST T IR 2005- 2084 510

Sd/-, Authorized Officer
SATIN HOUSING FINANCE LIMITED

A Maharatna PSU

P e

VARSTUE

HOUSIMG FINARKCE

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002. Notice is hereby given to the public in general and in particular to the
Borrower/ Co-Borrower/ Mortgagor (s) that the below described immovable properties mortgaged to the Secured Creditor, the Physical possession of which has
been taken by the Authorised Officer of Vastu Housing Finance Corporation Limited the same shall be referred herein after as Vastu Housing Finance

Corporation Limited. The Secured Assets will be sold on “Asis where is”, “As is whatis”, and “Whatever there is” basis through E-Auction. Itis hereby informed to
General public that we are going to conduct public E-Auction through website https://sarfaesi.auctiontiger.net

S N | Account No. and Name of Date & Amount as per Descriptions of the property/Properties
borrower, co- borrower, Demand Notice U/s 13(2) &

VASTU HOUSING FINANCE CORPORATION LTD

Unit 203 & 204, 2nd Floor, “A” Wing, Navbharat Estate, Zakaria Bunder Road,Sewri (West), Mumbai
400015. Maharashtra. CIN No.: U65922MH2005PLC272501

Reserve Price,
Earnest Money

E-Auction Date and Time,
EMD Submission Last

such other extended time as deemed fit by the Authorised Officer, falling which the earnest deposit will be forfeited. Mortgagors Date of Physical Possession Deposit (InRs.)| Date, Inspection Date
;f‘dxt;]gﬁf:'”":jgtc;lfl‘r{gtlJ;X(‘jjn:'j::;'t‘l’gz g?:ﬁt(rlasm ligfyfj“uyeztsg:tgmzrgﬁ;::fjp(g rf‘y’?y) has to be paid by the successful bidder before issuance of the sale certificate. 1 E thpo§0020010§242 Demand Nolice Date __|Land Measuring 00 Bigha 03 Biswas And 3;.8800000000009/- 21/025(126&'{@8@& 10:00
19. Sale Certificgte will be issued by the Authorised Officer in favour of the successful bidder only upon deposit of entire purchase price / bid amount and furnishing the v Kﬁ;uiﬁéerggéh%ré%\l_ver)’ 25/5:g/f/igb?én;tffﬁtg?eg?gg 2?8;12:3 OIJAS;SSW?S’ Wg,llohBl.S :181/11222.Share > ) 20/03/202% up. to 5;00’ PM.,
necessary proofin respect of payment of all taxes / charges. - o _ Borrower), Jaswinder Kaur . uring Igha Iswas. 13/03/2026

20. Applicable legal charges for conveyance, stamp duty, registration charges and other incidental charges shall be borne by the auction purchaser. (Guarantor) etc. &27/Nov/25 Comprised In KhaseaNo. 450/2 (1-12), And

21. The Authorized officer may postpone / cancel the E-Auction Sale proceedings without assigning any reason whatsoever. In case the E-Auction Sale scheduled is
postponed to a later date before 15 days from the scheduled date of sale, it will be displayed on the website of the service provider.

22. The decision of the Authorised Officer is final, binding and unquestionable.

23. All bidders who submitted the bids, shall be deemed to have read and understood the terms and conditions of the E-Auction Sale and be bound by them.

24.Movable item (if any) lying in the property is not offer with sale.

25. Please Note That Forfeiture for Non-Participation by Sole Bidder Where only one bidder is found eligible after deposit of EMD, such bidder shall mandatorily log in and
participate in the live e-auction at the scheduled date and time. Mere submission of bid form and deposit of EMD shall not constitute participation.
If the sole eligible bidder fails to log in and participate in the live e-auction for any reason whatsoever (except certified technical failure of the e-auction service provider), the
EMD shall stand automatically forfeited without further notice, and the Authorized Officer shall be free to cancel the auction and/or conduct a fresh auction without any liability to
the bidder.

26. For further details and queries, contact Authorized Officer, Capri Global Capital Limited: Mr. Varun Shulka Mo. No. 7048951437 and for further enquiry Mr. Ajeet
Kumar Mo. No. 9910198552.

27. This publication is also 15 (Fifteen) days notice to the Borrower / Mortgagor / Guarantors of the above said loan account pursuant to rule 8(6) and 9 (1) of Security Interest
(Enforcement) Rules 2002, about holding of auction sale on the above mentioned date/ place.

Which Is, 1/32 Share of Land Measuring 01
Bigha 12 Biswas Comprised in KhaseaNo.
450/2 (1-12), (1-, (1-2), Khewat/Khatuani No.
2401322, As per Jamabandi for the year 2014-
2015, Situated Within The Revenue Limits of
Village Kalodi, Tehsil And District Sangrur,
Village Khadoli,Sangrur, Punjab, 148001,
Area of Property: 2250 Sq.Yard.
1. All Interested participants / bidders are requested to visit the website https://sarfaesi.auctiontiger.net . For details, help, procedure and online training on e-auction,
prospective bidders may contact M/S e-Procurement Technologies Pvt. Ltd. (Auctiontiger); Address : Head Office: B-705, Wall Street Il, Opp. Orient Club, Near Gujrat
College, Ellis Bridge, Ahmedabad — 380 006 Gujrat (India).Contact Person : Mr. Ram Sharma Contact number: 8000023297/9265562818/9265562821/079-6813
6842/6869. email id : ramprasad@auctiontiger.net,, support@auctiontiger.net
2. Forfurther details on terms and conditions please visit https://sarfaesi.auctiontiger.net to take partin e-auction.
3. Formore details about the property kindly contact to Authorized officer: Raman Joshi Contactno. 7838293620

THIS IS ALSO A STATUTORY 15 DAYS SALE NOTICE UNDER RULE 8(6) OF SECURITY INTEREST (ENFORCEMENT) RULES,2002

Date : 07.03.2026
Place : Sangrur

Special Instructions / Caution: Bidding in the last minutes/seconds should be avoided by the bidders in their own interest. Neither Capri Global Capital
Limited nor the Service Provider will be responsible for any lapses/failure (Internet failure, Power failure, etc.) on the part of the bidder in such cases.
In order to ward off such contingent situation, bidders are requested to make all the necessary arrangements / alternatives such as back-up power
supply and whatever else required so that they are able to circumvent such situation and are able to participate in the auction successfully.

Place LUDHIANA Date : 07-MARCH-2026 Sd/- (Authorised Officer) Capri Global Capital Ltd.

Authorised officer
Vastu Housing Finance Corporation Ltd

.. . Chandigarh
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